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'CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : HYDERABAD.

§

0.A. NN, 984/96, . .

T.A. NO, |
DATE COF bECISEON' 2048-96. o
T, sfinivaga Raé_ . -_(P;TfTIONER (s)
.gi, C.Suryénarapaﬁa j' , 'AbVOCXTEFORQTHEIPETITIONER(é)
VERSUS

—}v~!h¢4&unuﬁd_£hﬁaq2£LXii!!éﬂ!é%ﬁ__ RESPONDENT {(8)
. Telecom District,Vijayewada-1 | _
' ' ) and 2 others, -

dd1,CGSC. ADVOCATE FOR THE RESPON-
' DENT (S).
THE HON'BLE SHRI R. RANGARAJAN i MEMBER AADMN.)
THE HON'DLE , % S
1.+ Whether Reporters of lo=al papers ma’y‘be allewad t¢ see
.- the Judgement ? '
2. To be referred to the Reporter or not 3 : ' S
. . o
3. Whether their Lordships wish to see the fair copy 9f the.
judgrment 2, : ' .
4. wl.n'ether the Judg- ment is to-‘b'ej circ‘ulatnd to the gther
' BRenches’ ? \B/
Judgment deliverdd by, mon'ble HRRN M(A)




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢ HYDERABAD BENCH

AT HYDERABAD
12

- 0.A. 984/96. Dt. of Pecision 3 20=08-26

.T. Srinivasa Rao ' .+ Applicant.
Vs

1. The General Manager, | |
Vijayawada Telecom District,
Vijayawaca=10.

2, The Chief General Manager,
' Telecemmunications. 2P,
Hyderabade1,

3. The Director General,Telecom,
(representing Union of India) '
New Delhi-1. ' + « Respondents

Counsel for theapplicant ] Me, C.Suryanarayana

cQunsel for the Respondents t Mr, V.Rajeswara Rao, ee@iee@ee
Aagdl.cGscC.

CORAM:

THE HON'BLE SHRI R. RANGARAZAN t MEMBER (ADMN.).




Orai Order (Per Hon'bl

- 3, The mother of

' another representation

Heard Mr.C.SU

-2-
ORDER

e Shri R, Rangarajan, Member (Admn.)

ryanarayana, learned counsel fg

r the

applicant and Mr.V.Rajeswara §ao, learned ceounsel for the

respendents,

2. The. applicant

in this OA is the son ef one Mr.T.V.

Narayana Rao, who was Wworking ,s Telephene Supervisor under R-1,

He died en 8-6=94 whil
that he had put in 26
The applicant R is hav
b?ether and two sister

elder brother is worki

assisiing the family and living away from Vijayawada.

younger brother is g student and un-empleyeed.

are already maé%}ed.

dated %g;09-94 {Annexu

to her second sen whe

dated 14-11-95 {(Annexu

e he was on a personal tour. I
years of service Qt the time of
ing one elder brother and one ¥y
s. It is further ayerred in th

ng getting paltry sum and he is

re«A-5) for compassienate groun

is the applicant herein.

re A-11) addressed to the‘Chief
W D '

t is stated
“his degth.,
ouﬁge{

( O;\&His
not aiso

His

His two sisters

the applicant filed a representation

4 appoiﬁtment

Thereafter alse

was made by the mother of the applicant

General

Manager (R-2). Th@geLﬁéﬁféﬁéﬁ%%@ﬁﬁﬁs'were rejected by the impugned

erder Ne.TA/STA(R)/13-
ground that the applic

the compassionate greu

4, Aggrieved by
aéide.the impugned ord
(Annéxure A-1) and for
dents to consider the
as Junior *elecom Offi

compassionagie ground 1

121/94 Jated 15-5-96 (Annexure
ant is well placed financially
nd is not warrdnted.

the above, he has filed this OA
er Ne.TA/STA(R)/13-121/94 gated
a consequential direction to t

case of the applicant for arpei

A.1) on the

@and hence

for setting
18-5-~26
he respone

ntment

cer er te any ether suitable post en

n view of his educaticnal qualificatien.

..3
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6. ' This Tribunal

spr

1) He has studied B.Sc., Science group and

15‘€fkm1ﬂ2ntly suitable for considering him for the p

U
/-""'ﬂ"—
U
%
-3-’
_5. ' The main contention ¢f the applicant for considering
" him for the pest fwx of Junior Telecom Officer re as|followsi-

ence he

pst of

JTC. 2) Hebcompares his cage with that of other cases mentioned

in para 4.5 of the OA to state that his case ygs not tonsidered

on the same focoting as

he wge discriminated against.
mmakuﬂekmnﬁ—# AL

satisf actery Lmh

vt Comt o o

the case of compassioen
high power cemmittee g

e
reconsidered ¥ appEml

present case has been
case may have to be re

DOT in accordance with

7. - Under the pre

direction is given:-

The Member Pe
cegse of the applicant

the basis ef the extan

- suitably in this cennection,

}Luﬂ&wc

fhanitisiveme - o

ate ground appeintment‘ia rejec
t the circle leyel, the same may
incharge of

rejected b& the high power comm

rules;

sent circumstances, the fellowil

for compassionate ground appein

was done in the case of ethers”

3) His financial pzfit-

is consisténgly gaking the viej

by the Member/persennel of DOT}

t instructions and inform the ap

thereby

on is nct

z—‘w}'u-n'uzw.ver

ted by the

have te ke
As‘the.

ittee the

censidered by the Member Persennel of the

ng

rsonnel of tﬁe DOT should consider the

tment on

plicant

8. The OA is erdered accordingly at th admissiln#tage
" itgelf. Ne costs, '
(Registry should send 4 cepy of this OA with the
enclesures aleng with the judgement te the Member
Persennel of the DOT, The learned councel [for the

applicant shall give thé exact address of the Member
Persennel eof the DOT te the registry for sénding the

judgement to

Dated : The 20th August 1996.

Tchtated In|

that official).

Open Ceurt)

p—t—F
(R. Rangarajan)
Member (Admmn ., )
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